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PUBLIC ANNOUNCEMENT |
(Under Regulation 6 of the Insolvency and Bankruptey Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF PRATIBHA KRUSHI PRAKRIY A

_.|__|___
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LIMITED

l ‘Name of corporate debtor
_Dalf: of incorporation of corporate debtor
Authonity under which corporate debtor 1s

| incorporated | registered

Corporate Identity No

| Identification No. of corporate debtor

Limited Liability | CIN: U15490PN2010PLC137868

CRELEVANT PARTICULARS ‘

l‘muhha Krushi Prakriya L imited
20/11/2010 I
Registrar of Companies- Pune |

- i

110, West ng Aurora |

3 Address of the registered office and principal | Office No
| office (1f any ) of corporate debtor Towers, Camp, Pune - 411001
6 | Insolvency commencement date in respect of | 4™ September, 2019
'_ corporate debtor _— - -
;':; Estimated date of closure of insolvency | 1" March, 2020
| resolution process = o= = -
8 Name and registration number of the | Ms. Jovita Reema Mathias :
Immlvcnw pmif:uumnﬂl acting as interim | Reg. _'-""'ﬂ IBBI/IPA-002/1P-N00337/2017-
| resolution professional 2018/3041 L e
9 Address and e-mail of the interim resolution | Add: 506, Inizio Building, {.'.a.rdmal
professional, as registered with the Board Gracious Road, Chakala, Andhen East, |
Mumbai- 4000949
| | Email ip.reemajm@gmail.com |
10 T Address and c_majl' to be used for | Add: 506, Imzio Buwlding, Cardinal
correspondence with the interim resolution Ell'ﬂﬂi;;ﬁ 4?&%1 Chakala, Andhen East,
il Mumbar-
rpssisions Email-ip.pranbhakrushi@chavangroup com |
11. | Last date for submission of claims | 18" September, 2019 **
12, mmufmm#’mmﬁ'ﬂmm NA
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Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Pratibha Krushi

Prakriya Limited on 4" September, 2019

The creditors of Pratibha Krushi Prakriya Limited, are hereby called upon to submit their
claims with proof on or before 18" September, 2019 to the interim resolution professional

at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA.

The submission of proof of claims should be made in accordance with Chapter Ill of the Insolvency
& Bankurptcy Board of India ( Insolvency Resolution Process for Corporate Persons) Regulations,
2016 (*CIRP Regulations”). The proof of claims is to be submitted by way of the follwoing specified

forms in the CIRP Regulations :

Form B : for claims by Operational Creditors,

Form C- for claims by Financial Creditors ,

Form CA- for claims by Financial Creditors in a class
Form F- for claims by Creditors (other than Financial Creditors and Operational Creditors)
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